
 
 

COURT -I 
 

IN THE APPELLATE TRIBUNAL FORELECTRICITY 
(Appellate Jurisdiction) 

 
APPEAL NO. 337 OF 2016 & IA NO. 730 OF 2016 & IA NO. 58 OF 2017 

APPEAL NO. 342 OF 2016 & IA NOS. 750, 749, 751 OF 2016 & IA NO. 374 OF 2017 
APPEAL NO. 33 OF 2017 & IA NO. 62, 64 & 589 OF 2017 

APPEAL NO. 28 OF 2017 & IA NOS. 28 & 30 OF 2017 
APPEAL NO.29 OF 2017 & IA NOS. 42 & 44 OF 2017 

APPEAL NO.30 OF 2017 &IA NOS. 755, 754 & 756 OF 2016  
APPEAL NO.57 OF 2017 & IA NOS. 102 & 99 OF 2017 

APPEAL NO. 77 OF 2017 & IA NOS. 207, 208 & 209 OF 2017 
APPEAL NO. 221 OF 2017 & IA NOs. 456, 505 & 457 OF 2017 

Dated:  4th September, 2017 
 

  APPEAL NO. 337 OF 2016 & IA NO. 730 OF 2016 & IA NO. 58 OF2017 
 

In the matter of: 
 

Bharti Airtel Ltd.                                                                         …Appellant(s) 
Vs. 

Maharashtra Electricity Regulatory Commission & Anr.      …Respondent(s) 
 
Counsel for the Appellant(s) : Ms. Swapna Seshadari 
  Ms. Rhea Luthra 
 
 

Counsel for the Respondent(s)  : Mr. Buddy A.Ranganadhan for R.1  
 

 
APPEAL NO. 342 OF 2016 & IA NOS. 750, 749, 751 OF 2016 & IA NO. 374 OF 2017 

In the matter of: 
 

TataTeleservices (Maharashtra)Ltd.                                  …Appellant(s) 

               Vs. 
Maharashtra Electricity Regulatory Commission & Anr.      …Respondent(s) 

 
Counsel for the Appellant(s) : Mr. Shailesh K.Kapoor 

Ms. SuruchiThapar 
Mr. Ajay Kumar 

 
Counsel for the Respondent(s)  : Mr. Buddy A.RanganadhanforR.1  

 

APPEAL NO. 33 OF 2017 & IA NOS. 62, 64 & 589 OF 2017 
 

In the matter of: 
 

Vodafone Mobile Services Ltd.                                  …Appellant(s) 

               Vs. 
Maharashtra Electricity Regulatory Commission & Anr.         …Respondent(s) 



2 
 
 
Counsel for the Appellant(s) : - 
   
 

Counsel for the Respondent(s)  : Mr. Buddy A.RanganadhanforR.1  
 

 
APPEAL NO. 28 OF 2017 & IA NOS. 28 & 30 OF 2017 

 

In the matter of: 
 

Idea Cellular Ltd.                                                                            …Appellant(s) 
Vs. 

Maharashtra Electricity Regulatory Commission &Ors.           …Respondent(s) 
 
Counsel for the Appellant(s) : - 
 
Counsel for the Respondent(s) : Mr. Buddy A.RanganadhanforR.1  

 

 
APPEAL NO.29 OF 2017 & IA NOS. 42 & 44 OF 2017 

 

In the matter of: 

 

Vodafone India Ltd.                               …Appellant(s) 

                Vs. 
Maharashtra Electricity Regulatory Commission & Anr.        …Respondent(s) 

 
Counsel for the Appellant(s) : - 
   

 

Counsel for the Respondent(s)  : Mr. Buddy A.RanganadhanforR.1  
 

APPEAL NO. 30 OF 2017 & IA NOS. 755, 754 & 756 OF 2016  

In the matter of: 
 

Telenor (India) Communications Pvt. Ltd. & Anr.                 …Appellant(s) 

                        Vs. 
Maharashtra Electricity Regulatory Commission & Anr.    …. Respondent(s) 

 

Counsel for the Appellant(s) : Mr. Shailesh K.Kapoor 
Ms. SuruchiThapar 
Mr. Ajay Kumar 

Counsel for the Respondent(s) : - 
 

APPEAL NO.57 OF 2017 & IA NOS. 102 & 99 OF 2017 
 
In the matter of : 

Reliance Communications Ltd. & Anr.                                     …Appellant(s) 

              Vs. 
Maharashtra Electricity Regulatory Commission & Anr.    …. Respondent(s) 
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Counsel for the Appellant(s) : Ms. Malavika Prasad 

 

Counsel for the Respondent(s) : Mr. Buddy A.Ranganadhan for R-1  
 

 
APPEAL NO. 77 OF 2017 & IA NOS. 207, 208 & 209  OF 2017 

 
In the matter of : 
 
ATC Telecom Infrastructure Pvt. Ltd. & Ors. (ATC TIPL) …Appellant(s) 

Vs. 
Maharashtra Electricity Regulatory Commission & Anr. …Respondent(s) 
 
Counsel for the Appellant(s)  : Mr. Shailesh Kapoor 

Ms. Suruchi Thapar 
Mr. Ajay Kumar 

 
Counsel for the Respondent(s)  : Mr. Buddy A. Rananadhan for R-1 
 

 

APPEAL NO. 221 OF 2017 & IA NOs. 456, 505 & 457 OF 2017 
 

Aircel Limited …Appellant(s) 
Vs. 

Maharashtra Electricity Regulatory Commission & Anr. …Respondent(s) 
 
Counsel for the Appellant(s)  : - 
 
Counsel for the Respondent(s)  : Mr. Buddy A. Rananadhan for R-1 
 

 

ORDER 
 
 

 Due to paucity of time these matters could not be taken up and are 

adjourned to 12.09.2017 at 2.30 p.m. 

 

  

COURT MASTER


